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Shri Hari Vishnu Kamath:

point of order. I find that in

On a
every

(Amendment) Bill

session, they do not give usg any de-
cision about the ending of the session
till two or three days earlier. We
have requested you time and again to
see to it that, to make it convenient
to all the Members, for the entire
House, at least ten days hefore the
session it should be made known when
the session is going to conclude. Today
is the 9th, and for the 20th there are
only ten days more tc go.

Mr. Speaker: At least a week be-
fore the session concludes, the Mem-
bers should know,

The Prime Minister and Minister of
External  Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): So far as we are concerned,
the session is to conclude on the

20th, but he has added that if some
emergency arises, if anything un-
foreseen happens, it is a different

matter, and it mighi go on for another
day or so.

12.58 hrs.

DELII] DEVELOPMENT
MENT) BILL*

The Deputy Minister in the Minisiry
of Health (Dr. P. S. Raju): On be-
half of Dr, Sushila Nayar, 1 beg to
move for leave to introduce a Bill to
amend the Delhi Development Act,
1957, (Laughter).

(AMEND-

Mr. Speaker: Hc ‘s her Deputly.
Why should there be a surprise when
he acts on her behalf?
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The question is:

“That leave be granied to intro-
duce a Bill to amend the Delhi
Development Act, 1957™.

The motion was adopted.

Dr. D. S. Raju: I introduce the Bill.

*Published in the Gazette of India Extraordinary Part II—Seetion 2, dated

9-12-1968.



